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DATE OF DECISION_9 . 8 . 91  

LI 

C Balan 	 _AppIicant (s) 

Pir P Sivan Pillai 	
Advocate for the Applicant (s) 

Versus 

The Union of India rep. by thORes ondent (s) 
eneral Manager, Soutnern Railwa, 

Madras-3 and others. 

rs Sumathi Dandapani 	
Advocate for the Respondent (s)f or R I &2 
Noe for R 3 & 4 though served. 

CORAM: 

The Hon'ble Mr. NV Krishnan, Administrative Member 

The Hon'ble Mr. N Oharmadan, Judicial Member 

'7 
Whether Reporters of local papers may be allowed to see the Judgement? 
To be referred to the Reporter or not? )' 

Whether their Lordships wish to see the fair copy of the Judgement? )' 
To be circulated to all Benches of the Tribunal? 

J U D GEM EN I 

ShriNVKrishnan, A.M 

The applicant tias engaged as a Skilled casual labourer 

from 22.5.73and is now uorking as R.S. Serang in the Skilled 

Grade of N 950-1500. He is aggrieved by the Annexure A2 order 

dated 20.11.90 byhich the CPC Skilled artisans mentioned 

therein are absorbed in the Skilled Grade—Ill vacancies earmarked 

for 25% quota reserved for Skilled casual labourers. His specific 

grievance is that Respondents 3 & 4 who are at Sl.No.12 & 16 

at Annexure AZ are Vha.junior to the applicant and therefore, 

a 
on this ground he is also entitled to be absorbed inLsimilar 

manner. 



-2- 

ir 
2 	The respondents have riled theLreply in which 

it has been submitted that the absorption of Respondents 

3 & 4 in the Annexure A2 order is a mistake and that 

by a subsequent order dated 17.1.91 enclosed with the 
absorption in - 

reply WxXfVfQWJAY4KXZ, their 	Q$10c Skilled grade 

has been cancelled. They therefore, submitted that 

the applicant hasLpo ground to claim absorption and 

thus the applicat'ion has become infructuous. 

3 	The learned counsel for the applicant submits 

that he is entitled to be absorbed against the vacancies 

resulting from the order now passed by the respondenté* 

Wb are of the view that this is a separate matter 

for which he may make a representation to the department. 

.4 	In the circumstance, we dispose of this. 

application as having become infructuous preserving 

separate '- 
the right of the applicant to make aLrepresentation 

for absorption to Skilled grade. 

(N Dharmadan) 	 (NV (rishnan 
Judicial Member 	. 	Administrative Member 

- 	 9-8-1991 


